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15.30l hn. 

HJ:ol.ALTH (PERIODICAL MEDICAL 
CHECK-UP OF PRESIDENT AND 
PRIME MINISTER OF INDIA) 
BILL," 1966. 

By Dr. C. B. Singh 

Dr. Chandrabhan Singh (Bilaspur): 
·1 beg to move for leave to introduce a 
Bill to provide for the medical check-
up of the President and the Prime 
Minister Of India from time to time 
at the All India Institute of Medical 
Sciences, New Delhi, and for matters 
connected therewith. 
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15.32 hn. 
HINDU WIDOWERS' RE-MARRIAGE 

BILL,. 1966 

by Shri Hari Vishnu Kamath 
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lVIr. Deputy-Speaker: The questior. Shri Raghunath Singh (Varan"si): 
18; Arc you married? 

"That leave be granted to intro-
duce a Bill to provide for the 
medical check-up of the President 
and the Prime Minister of India 
from time to time at the All India 
Institute of Medical Sciences. New 
Delhi, and for matters connected 
therewith." 

The motion was adopted. 

Dr. Chandrabhan SID&'h: I introduc~ 
the BilL 

IS.l1t h1'8. 

CONSTITUTION (AMENDMENT) 
BILL" 

(Amendment of Articles 80. 87 and 
176) by Shri Kishen Pattnayak. 
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Mr. f)eputy-8peaker: The question 
is: 

''That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India." 

The motion was adopted. 

Mr. Deput, -Speaker: The questIOn 
is: 

"That leave be granted to intro-
duce a Bill to provide for the re-
marriage of Hindu widowers:' 

The motion was adopted. 
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15.53. hrs. 
CONSTITUTION ON (AMENDMENT 

BILL" 
(Amendment of Articles 59, 66, 158 

etc.) by Shri Hari Vishnu Kamath 

Shrl Hari Vishnu KamaU> (Hos· 
hangabad) : I beg to move for leave 
to introduce a Bill further to amend 
the Constitution of India . 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to intro· 
duce a Bill further to amend the 
Con~titution of India." 

The motion was adopted. 

Shri Harl Vishnu KamaU>: 
duee the Bill. 
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